ont>
12.20 hrs.

Title: Reported statement made by the Chairman, Joint Parliamentary Committee on Stock Market Scam
to the Press.

MR. SPEAKER: | have received three notices for Adjournment Motion on different issues. On the problem being
faced by the sugarcane growers, the Members were agitated. The notice for Adjournment Motion was given by Shri
Akhilesh Singh. Since his leader, Shri Mulayam Singh spoke on this issue, | would request the hon. Minister to take
serious cognizance of this. When there is going to be a reply, which was not completed yesterday during the
discussion, | have requested the Minister to take this matter also seriously and give the reply on behalf of the
Government.

...(Interruptions)

MR. SPEAKER: The next notice for Adjournment Motion is from Shri E. Ahamed, which is on Tehelka Inquiry. The
next notice for Adjournment Motion is from Shri Ramdas Athawale on the privatisation of Centaur Hotel, Mumbai. All
these notices, for Adjournment Motions, | have disallowed. But | have permitted the Members to speak.

There is also a notice from Shri Dasmunsi regarding the JPC Report. He has suggested for suspension of Question
Hour. For this, why Question Hour be suspended? You are allowed to speak.
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SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir, if you permit, Shri Mani Shankar Aiyar may please be allowed to
speak on my behalf.

ST, fas1a $HR Acelsn (SR Reefl) @ gwysf ot 7 A $@ B a1 $ 8 T B EH B Ghd & 7 e T Bl W dE
FI I Bl B, A qA B A T e q @@ A o1 wemar 21&€) (=@3am) How can he transfer his request?
...(Interruptions)

MR. SPEAKER: | know it cannot be transferred. This is the last day. Therefore, | am treating this differently.

...(Interruptions)

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): Mr. Speaker, Sir, as a Member of the JPC, | am shocked that
without any authorisation from the JPC, the Chairman has claimed that the Report presented yesterday has given a
clean chit to the former Finance Minister, Shri Yashwant Singh. ...(Interruptions) The JPC had done nothing of that
kind. The Report is replete with indictments of various sins, of omission and commission, on the part of the Ministry
of Finance. There can be no Ministry without the Minister. Moreover, it is the Minister, not the officials of the
Ministry or the Regulatory Agencies who are responsible to and are accountable to Parliament. We underline that
the JPC have deplored the culture of governance which shifts the blame elsewhere. Shri Yaswant Sinha must
accept the blame for the protracted, repeated, and diverse lapses of those who reported to him.

Moreover, the JPC had detailed how Shri Yaswant Sinha misled the Parliament, both with respect to the payments
exchanged in the Kolkatta stock exchange as well as with regard to his claims about the Chairman of UTI, having
kept him deliberately in the dark and repeatedly said that everything was hunky dory.

In view of the fact that the Chairman of the JPC is a Member of this House, that the former Minister of Finance is



also a Member of this House, and that the privileges of the House have been abused by the mis-interpretation,
given in the Report by the Chairman of the JPC, we move for suspension of the Question Hour.

...(Interruptions)

MR. SPEAKER: Only a Member who has given the notice will be allowed. | am sorry the rules of the House cannot
be flouted by anybody.

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSHI : On the day when the Report was Tabled, | only expected to uphold the rich
tradition of the House that Shri Yaswant Sinha would resign.

...(Interruptions)

MR. SPEAKER: On behalf of the Ruling Party | allow Prof. V.K. Malhotra to make it clear whether the Question
Hour should be suspended or not.

...(Interruptions)
MR. SPEAKER: He is speaking on behalf of the Ruling Party.
...(Interruptions)
DR. VIJAY KUMAR MALHOTRA : Sir, | am opposing the suspension of the Question Hour.
...(Interruptions)
MR. SPEAKER: Please sit down.
...(Interruptions)

MR. SPEAKER: He is talking whether the Question Hour be suspended or not. He is not talking on the merits of the
case. | am not stopping any discussion on this.

...(Interruptions)
MR. SPEAKER: | will allow you during the Zero Hour.

...(Interruptions)
Jeael wEled U 78 2 5 # dadt RQue & wewi &1 & gl

...(Interruptions)

SHRI MANI SHANKAR AIYAR :Mr. Speaker, Sir, Shri Kunwar Akhilesh Singh, Shri Rupchand Pal and Shri Pravin
Rashtrapal who are the Members of the JPC, be given an opportunity to explain the abuse of our privileges for
which we demand that the Question Hour should be suspended.

...(Interruptions)

SIS PHAR AEIAT | #EIqd, I IR DI TGS S B @aTd 8l T8l 4a1 giar 8| od=fl # e ff i & #=9d 9, I='H &
e i e & ar # 92 dear 2| e & Rae 92 fedie e a1 g +ft =& foran 21 It is immoral on their part. It is not only
immoral but also illegal on their part now to come out and say that the Minister should own the responsibility. sa=
&1 HolH IST o1 @l &) &€, (aur)

MR. SPEAKER: Who is going to speak on JPC?

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): Mr. Speaker, Sir...(Interruptions)
MR. SPEAKER: | am permitting you to speak on behalf of your Party. Everybody cannot speak.
...(Interruptions)

SHRI S. JAIPAL REDDY (MIRYALGUDA): There is something in regard to the JPC Report. Such other Members,
who are interested in saying something, may be permitted.

MR. SPEAKER: | have not permitted a general debate on this. Whenever there is a general debate, Members can
always take part in it. Everybody will not be permitted to speak now.



...(Interruptions)
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e HElGH 1 gD Ao W Ugd 3 B Al TS, 379 I yga dre 4wl He can always put his views.
...(Interruptions)

SHRI KIRTI JHA AZAD (DARBHANGA): Sir, nobody has given any Note of Dissent. Now, what do they want to say?
No notice has been given by them...(Interruptions)

MR. SPEAKER: Let me bring it to the notice of the House that notice has been given by Shri Mani Shankar Aiyar.
The notice is regarding the reported statement made by the Chairman of the JPC to the Press. | have already
received this notice. Therefore, | have permitted him. This is exactly according to the rules.
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3ar 3¢ ¢1a€| (=aur) He is not the Chairman of the JPC.
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MR. SPEAKER: | cannot permit everybody.
...(Interruptions)
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SHRI PRIYA RANJAN DASMUNSI : Sir, everybody has got a right to make a comment on the Report. wg= fafieex
q ST B
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...(Interruptions)

MR. SPEAKER: The question is whether a particular Member who was the Member of the Committee can speak in
the House. That is the question raised. Firstly, there is no bar from speaking. Another thing which | thought is that, |
must listen to the Member because he has given a notice not on the matters of the Committee but on some
statement made by the Chairman of the Committee. Now, whether his issue is proper or not, it can be decided only
after | listen to him. If | feel that it is not proper to raise this issue, | can definitely reject it. | have aright to do it if it is
not according to the rules. But as long as he wants to speak according to the rules, | have to permit him. If the
Ruling Party does not agree with him, | will allow one Member to speak and he can oppose it. But the matter before
me does not pertain to the JPC. My question is that there are a number of Members who have given notices for
*Zero Hour'. Around 30 to 35 Members have given “Zero Hour' notices. Today is the last day of this Session. If you
all decide that you do not want to raise your questions, | have no objection. But at the same time, everybody should
not raise his hand. On JPC, | will allow only one person who has given a notice and thereafter, | will allow one
Member from the Ruling Party to reply. After that, we can go to other important questions provided you so desire. If
all of you decide to discuss this matter, | have no objection. It is left to the House what they want to do.

&€| (zraum)
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DR. VIJAY KUMAR MALHOTRA : Sir, | am only requesting you that a very bad precedent is being created in this
House. 37R & ar &t &1 Raré gafmeet o 7€ ok f 7 39 X Ruea e ared € @ &Y, offha g2 dol SHe SRABI AT
& B Rl o g2 Rt & forar B, 9w A B we W §1 &€} (eraum)

MR. SPEAKER: You have very efficiently replied to them also. Now, let Shri Mani Shankar Aiyar speak and nothing
else should go on record.

(Interruptions)*

* Not Recorded

SHRI MANI SHANKAR AIYAR : Mr. Speaker, Sir, |, as a Member of the JPC and several of my colleagues whom |
have consulted are utterly shocked that General Prakash Mani Tripathi, in his capacity as the Chairman of the JPC
and not in his individual capacity, has given a clean chit to the former Minister of Finance, Shri Yashwant Sinha
when nowhere in the Report.

(Interruptions)*

MR. SPEAKER: | have said it earlier and | will repeat it again that except the statement of Shri Mani Shankar Aiyar,
nothing should go on record.

(Interruptions) &€, *
MR. SPEAKER: Please sit down. It is my request to you.
...(Interruptions)
ALME HEIGH © H Aol Sl DI U &l § BT ST o @ forg| ud! H IR &9 @1 Furord e Tt 21 3y Fan 4fevl
(Interruptions)™

MR. SPEAKER: | have already said that nothing should go on record except the statement of Shri Mani Shankar Aiyar.

SHRIMANI SHANKAR AIYAR (MAYILADUTURAI): Mr. Speaker, Sir, as a Member of the JPC myself and in consultation with several
of my colleagues, | would like to bring it to your attention that General Prakash Mani Tripathi notin his individual capacity as a Member
of the Commiittee but in his capacity as the Chairman of the Committee, without any authorisation from the Commiittee, has yesterday
informed the media that the JPC has given a clean chit to the former Minister of Finance, Shri Yashwant Sinha.

These words 'a clean chit' appear nowhere in the Report. It is a construction made by the Chairman himself. He is welcome to do so



as a member. But, for him to do so as the Chairman is abuse of the privileges of all of us who are members of the Committee.
...(Interruptions)

* Not Recorded
MR. SPEAKER: | am listening only to him now.

SHRIMANISHANKAR AIYAR : The Report contains a large number of indictments both in regard to omissions as well as with regard
to sins of commission of the Ministry of Finance. There can be no Ministry without a Minister. In any case, no official of the Ministry of
Finance or any official of the regulatory agencies under the Ministry of Finance can come to this House. Only the Minister is
responsible to this House. Only the Minister is accountable to this House.

SHRIKIRIT SOMAIYA (MUMBAINORTH EAST): He is now going into the details of the Report. This cannot be permitted. He is
making allegations. Those should be removed. ...(Interruptions)

MR. SPEAKER: Anything he has said which is allegatory will be removed from the records.

SHRIMANISHANKAR AIYAR : In view of the fact that the Report itself describes the methodology by which a Minister is held
responsible for acts of omission or commission within his Ministry, it is completely wrong of Gen. Tripathi, qua Chairman of the JPC,
to say on behalf of the JPC that a clean chit has been given. This is a matter which can be discussed. But this is not a matter on which
the Chairman can pronounce.

MR. SPEAKER: Please conclude. | cannot allow a long speech during 'Zero Hour'".
...(Interruptions)

SHRIMANISHANKAR AIYAR : Moreover, the JPC has given in great detail how Shri Yashwant Sinha misled the Rajya Sabha when

there was a Calling Attention Motion on the 13t March 2001 as well as described in great detail how the Minister did not conform to
the truth, the whole truth when it came to keeping the Ministry deliberately in the dark or giving assurances about certain matters.

MR. SPEAKER: You cannot go into those matters. You simply speak on the statement of the Chairman.
SHRIMANI SHANKAR AIYAR : Since the Report has indicted the Ministry, and through it the Minister, and as the Report has pointed
out how the Minister has misled the House, we demand his resignation and we demand an apology from the Chairman for having
breached our faith.
SHRIRUPCHAND PAL HOOGLY) Sir, | want to say something as a Member of the Committee.
SHRIPRAVIN RASHTRAPAL (PATAN): | may also be allowed to associate myself with what Shri Mani Shankar Aiyar said.
MR. SPEAKER: You will be associated and he will also be associated.
...(Interruptions)
MR. SPEAKER: | have not permitted you.
SI. fasia R A =N @ deag 7eley, T8 Wl gA-ad Raid €| (eaur)

SHRI MANI SHANKAR AIYAR : If the Chairman does not respect our unanimity; if he breaks the unanimity, if he
goes before the Press and says things that are not in the Report, how can Shri Vijay Kumar Malhotra talk about this
being unanimous? It is our privilege that has been breached by the Chairman; the Chairman has breached our faith.
The Chairman has to apologise to me. The Chairman should get up and speak. ...(Interruptions)

SI. faSTa PR A | Jeuel Aelgd, Ueel 1Y 31! dorsd | &€ (aur)

MR. SPEAKER: Shri Vijay Kumar Malhotra, only what you speak will go on record and nothing else will go on
record. | have permitted only you to speak.

#t fopdie wdan @ @rE @ g=E A T A6 @ A qe or dfe S A g9 @nes o o 18€) (@aaE)se 78 @ o o s
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MR. SPEAKER: | have permitted the Member and the Member made an argument.
...(Interruptions)

MR. SPEAKER: | am not allowing any discussion on this issue. Only Dr. Malhotra will go on record.
...(Interruptions)

MR. SPEAKER : If the Chairman wants to reply, | have no objection. But | cannot force him to reply.

(Interruptions) *



MeUE HEled [ Sl #ealdl, AT AIfery, ament Rers # wrg|
a€; (zraur)
MR. SPEAKER: Dr. Malhotra, whatever you say will go on record.
(Interruptions)™

MR. SPEAKER: You are all hon. Members. | have heard a point of view. | would like to listen to another point of
view. Please sit down.

...(Interruptions)
MR. SPEAKER: Dr. Malhotra, in his capacity as Member of this House, is speaking.
(Interruptions) *
MR. SPEAKER: Dr. Malhotra, if you do not start speaking, | will conclude it.
(Interruptions)*
<F. faora HuR wewks ;@ seme f), g areht a4 g e ok v A At € ) g g S18€) (2gaum)
3ede Heled 3y oft 7€ drel, # wer g
...(Interruptions)

MR. SPEAKER: | am trying to understand what exactly Members want. The Members want that on this issue also,
they would like to express their views. | have no objection to that. But at the same time, you should allow Dr.
Malhotra to speak. When Shri Mani Shankar Alyar was speaking, he was allowed to speak. Now, when Dr.
Malhotra wants to speak, he should also be allowed to speak. We

* Not Recorded.
can stop all these interruptions. =@ are €ifsrgl Probably what he speaks may be
advantageous to you also.

...(Interruptions)

SHRI MANI SHANKAR AIYAR : Sir, | am addressing the Chair. My point is that you have ruled that only one
Member of the Treasury Benches can speak. Since the charge that | am making is against the Chairman of the
Committee, who is the BJP Member and is present here, let the Chairman of the JPC respond. Otherwise, once Dr.
Malhotra responded, according to your own ruling, we cannot get another statement. So, if we are going to discuss
the issue that | raised, then let it be answered by a responsible person, who can be none other than the Chairman
of our JPC, against whom | am making this charge of breach of faith and breach of trust. ...(Interruptions)

SHRI KIRIT SOMAIYA : Sir, | am on a point of order. &€| (Interruptions)
MR. SPEAKER: There is no point of order in '‘Zero Hour'.
...(Interruptions)
MR. SPEAKER: Shri Kirit Somaiya, please sit down.
...(Interruptions)

MR. SPEAKER: Shri Mani Shankar Aiyar has made the point that the Chairman of the Committee should reply. |
have permitted Dr. Malhotra to speak. Thereafter, if the Chairman and the House desire that the Chairman should
speak, | have no objection to allow him also. Now, Dr. Malhotra, please go ahead. | know the whole House wants
this issue to be discussed. | have no problem.

...(Interruptions)
MR. SPEAKER: Hon. Members, if you listen to Dr. Malhotra, | am prepared to allow other Members also.

...(Interruptions)



MR. SPEAKER: If all of you are prepared to be calm and quiet, to listen to Dr. Malhotra, | am prepared to allow
other hon. Members also to speak. If you go on disturbing him, | will not allow you. Please sit down. sfereiav sz of,

g G|
...(Interruptions)
SHRI KIRTI JHA AZAD : You have decided to allow the other hon. Member also to speak....(Interruptions)
MR. SPEAKER: | cannot help it. The ruling party and the opposition decide these matters. sm & |
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MR. SPEAKER: Shri Bansal, it has been decided that nobody would disturb Dr. Malhotra. After his speech, | will
allow the other hon. Members also to speak.
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MR. SPEAKER: Now, Shri Jaipal Reddy to speak. wfiw gfi| & st +ff gomerd <7 aren g omg afed| srr e a1t ==t =rea €
ar # 1w g gl

SHRIKIRIT SOMAIYA : We have given notices for raising other subjects in the "Zero Hour'. Please give us a
chance.

A& HEled : 3 ae T 94, wiie gl
SHRI PRIYA RANJAN DASMUNSI : Sir, this is how they are behaving!
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MR. SPEAKER: Let me tell you that on an important issue like this, | have permitted him. Please sit down. a9 s @
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Shri Chandrakant Khaire, whatever you say will also not go on record.
(Interruptions) ™

MR. SPEAKER: Shri Jaipal Reddy, | have permitted you. You can speak now.
...(Interruptions)

SHRI S. JAIPAL REDDY (MIRYALGUDA): Mr. Speaker, Sir, at the outset, | must clarify that | hold Gen. Tripathi in
high personal esteem. | must also state that he conducted the meetings of the JPC with great distinction and
dignity. Having said this, | now express my regret over the manner in which he briefed the Press about the contents
and implications of the JPC Report.

Sir, the JPC Report contains...(Interruptions)

3Teael Heled @ H 7T ANl A Ul I18dl §, 30 O 918 @ §9 Wad # I BId # gaf B ARy o I il § v 5 M ArfRy,
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39 FEAN 81 B A1 T2 farg g 78 S| U a9 H e WA S dTell g SMUB! YR Bl H a1 2 1 A9 Aid 2| oy iy 7L
i a1 smuet e gear gl The Chairman of the Committee would also speak. Please take your seat.

(Interruptions)™
* Not Recorded.
MR. SPEAKER: | do not want to listen to anybody else now, excepting Shri Jaipal Reddy.
SHRI S. JAIPAL REDDY : Mr. Speaker, Sir, | crave your indulgence for beginning from the beginning.

At the outset, | must state that | hold Gen. Tripathi, an hon. Member of this House, in very high personal esteem. |
must also state on record that | compliment him for the manner in which he conducted himself as the Chairman of
the JPC. ...(Interruptions)

MR. SPEAKER: He is complimenting the Chairman. Please take your seat.

SHRI S. JAIPAL REDDY : Sir, he conducted the proceedings with great dignity and distinction. He carried all of us
with him.

Having said this, | must record my surprise, dismay and regret about the manner in which Shri Prakash Mani
Tripathi, as the Chairman of the JPC, briefed the Press about the contents and implications of the JPC Report. The
JPC Report has documented many lapses of the Ministry and the regulators in a detailed fashion. It would be
ridiculous, absurd and preposterous for anybody to propound that there can be a Ministry without a Minister. In the
technical, legalistic sense, the Minister alone will represent the Ministry and no official can represent the Ministry.
The Minister is the head of the Ministry and the Minister is the sole and unique representative of the Ministry. If all
the Members of the BJP and the Treasury Benches were a party to the severe and extensive indictment of the
Ministry, how can the Minister escape the responsibility for the Ministry? ...(Interruptions)

Sir, anybody who has read the Report would testify to the fact that Shri Yashwant Sinha, as the Finance Minister,
did not inform Parliament correctly about the UT] crisis, nor did Shri Yashwant Sinha inform Parliament correctly
about the payment crisis in the Calcutta Stock Exchange. For the UTI scam, the Ministry is squarely responsible.
Twenty million investors have lost their monies. Tens of thousands of crores have been lost by them and the
Government had to provide a bail out package of Rs. 14,000 crore in 2002.

Sir, the JPC was not only asked to look into the stock market scam but also to look into UTI scam. The JPC have
found that the Minister because of sins of omission and commission is responsible for both the stock market scam
and the UT| scam. ...(Interruptions) The Minister has no right whatsoever to be in the Ministry even for a single
minute. ...(Interruptions)

MR. SPEAKER: Now Shri Tripathi, Chairman of the Committee will speak.
SHRI RUPCHAND PAL : Just a minute, Sir.

MR. SPEAKER: | have not allowed you to speak.

SHRI RUPCHAND PAL: Sir, | was also a Member of the JPC.



MR. SPEAKER: There are many Members who are present in the House.

...(Interruptions)

SHRI RUPCHAND PAL : | was even surprised to listen to the Chairman, who conducted himself in such a dignified
manner in the Committee itself. ...(Interruptions) They have misinterpreted the Report. &€} (Interruptions)

MR. SPEAKER: Do you not want the Chairman to speak now?
...(Interruptions)
MR. SPEAKER: | have permitted the Chairman to speak.
...(Interruptions)
MR. SPEAKER: Mr. Chairman, you can now go ahead.
...(Interruptions)
MR. SPEAKER: You also want to speak. He also wants to speak. | am unable to permit everybody.
...(Interruptions)
MR. SPEAKER: On this issue, Mr. Chairman of the Committee will be the last Speaker.
...(Interruptions)
SHRI KHARABELA SWAIN (BALASORE): In that way, Dr. Manmohan Singh was also responsible.
SHRI PRIYA RANJAN DASMUNSI : He resigned. ...(Interruptions)

MR. SPEAKER: | have got a copy of the Report. | have got a copy of the brief also. Whatever part was required to
be read, | have already read it.

...(Interruptions)
MR. SPEAKER: Now let Shri Tripathi speak.
...(Interruptions)
SHRI PRAKASH MANI TRIPATHI (DEORIA): Sir, | stand herea€]
#ft Hermraw fag gga (@) | R
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MR. SPEAKER :Please sit down.
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13.00 hrs.

450 U & gt aredl RUTE §f 7€ 21 30 W wewll A e B 99 ool wenfa & 81 N A @ 99 Sihw # o BIS |ardd @l gt T,
Hael Y HaTel - J9da e, auda s wa 131l § | w7 8€) (arawm)

SHRI PAWAN KUMAR BANSAL : Sir, | am on a point of order.
MR. SPEAKER: There is no point of order in the "Zero Hour'.
...(Interruptions)
SHRI PAWAN KUMAR BANSAL : Sir, he is criticising the Press, which is not present in the House...(Interruptions)

SHRI PRAKASH MANI TRIPATHI : Sir, | would request all the Members to sit down and listen to me
first...(Interruptions)

MR. SPEAKER: He is very nicely explaining the position of the Press Conference, if you listen to him, all of you will
be satisfied.

...(Interruptions)
MR. SPEAKER: | am sure that if he has not given a clean chit, all of you will be satisfied.
...(Interruptions)
SHRI MANI SHANKAR AIYAR : Can he just clarify?...(Interruptions)
MR. SPEAKER: No, question-answer session now.
...(Interruptions)
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MR. SPEAKER: The House stands adjourned to meet again at 2 p.m.
13.02 hrs.

The Lok Sabha then adjourned for Lunch till Fourteen of the Clock.




